IN THE C:ENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH, JAIPUR,

o

Date of Decision: 0l1,12,1993,
1s DA 585/93

© BABU LAL oHARMA ... APPLICANT,
V/s. |
UNICN OF INDIA & QRS. Soe RdSPCNDdNTS.,C<Ab/
2, 0A 985/93 | N
- KAILASH CHAND SHARIMA ... APPLICANT,
v/s. |
aqg UNION OF INDIA & ORS, | ... RZSPONDENTS,
HON'BLE MR, JUSTIC: D,L. MzHTA, VIC:E CHAIRMAN.
HON'BLE MA. O.P. SHARMA, ADMINISTRATIV:= MEMBER,
For the Applicants ... SHRI ASHOK GAUR.
For the Respondents ve. SHRI MANISH BHANDARI,
PcR HON'BLE MR, JUSTICE D,L, McHTA, VIC:E GIAIRMAN.
Heard the learned counsel for the parties; #le have
" perused the reply filed in the case of Kailash Chand Sharma.
!éj #Ne have also gone t hrough the complaint, which is sajd to

have beén made against Babu Lal Sharma and Kailash Chand
Sharma, From the perusal of the complaint one thing is
important that no addreés has been given by the persohs who
ﬁave filed the complaint; There ;s also one paper cutting,
in which there is a reference that Shri Multan Khatri has
made some complaint againstiBabu Lal Shaerma, Shri Babu Lal
sharma has been transferred to Chiksana and Kailash Chand
Sharma has been transferrad to Dundlod Mukandgarh., We will
not like to make any‘commehts about the complaihfs as well
as FIR lodged against the applicants, 'However, we will liké
to diréct that such junior employeas should not be tranéferred

to very long distance places and their transfer orders should
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. be modified and they may be transferred within a ragg%f/

of lOO kms, from Alwar, If any orders modifying the
earlier transfer ordegshave’already been passed and if
the places to which they have been transferred fall within

the range of 100 kms, then fresh orders need not be passed

'in both the cases,

2, Both the OAs are disposed of accordingly, with no

order as to costs,
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